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^  CENTRAL, ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH: NEW DELHI/

\  Review Petition No. 68 of 1997

'  ' ' ' ' '

~ Original Application No. 251 of\1997-

New Delhi this theY/^ day of April. 1997

Hon'ble Mr.Justice B .C . Saksena Chairman

Hon'ble-Mr. R.K. Ahooja/ Member(A) .<

,  Pramod Kumar Gupta
S/o Sh. Radha Raman Gupta • ,
At present'residing at C-II/304 ' '
Janakpur1, ' ",
New Delhi - 110 058 .. Applicant

v- ' >
(By Advocate Sh..H.K. Gangwani)'

Versus

1. Chairman

Railway Boapd
M/o Railways
Rail Bhawan . '

New Delhi . -

2. Chairman ' > '

Eailway recruitment Board
Div^isional Office Compound ■
Bombay Central
Bombay - 400 008 ■ .

" - 1

■  -t

3. The Secretary
Railway Recruitment Board
Divisional Office Compound . ■
Bombay Central
Bombay- 400 008 - ■

4. -General Manager
Western railway ■ . •

'Chlarch Gate , -

Bombay- 400 008 , .. Respondents

;  ' ORDER
.1

.  ' ' Voteu 7 • , - ■
Hon'ble Mr. justice ,B.C. Saksena, 7^, ' '■tfl- Chairman ' ^

^  ̂ ^ ' 1
,  ■ y A review is sought of the order date-d 31.1 .-1997 passed in ,

of 1,997. We have gone through, the,review petition. The OA 7 - i

was- dls,missed summarily as not malntain"able, before the 'Principal i

■7 7. 1 ' ̂  ^ ' 'P^ . ■" , :7 j
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action or part thereof had accrued,.Bench since no cause territorial jurisdiction, of , >

to the applicant within^ ^ ,
the principal Bench. Sub ^ ,as placed, by the

.aae. 3.0;...a.
learned connsel for the ap ^ analysed- in our .

—-r rla neia mat .000 ^.^- .•  ■arder passed .rn tne^^^^-^ ro he in servic, and the , - -
applioont naa no ^^a.aitment the. provisions
contrary he is attractea. It wouia -be -

-  cne said subru e
relevant to indicate aipnifioant. ' ■Such -■

-such person- is siysub rule the word s _ £„ ' thi earlier
parson' .would be a The appUoant -olearly had ,sentences Of the said sub ^ retirement, .

in service oy
not ceased -to be , taken in
aisnissai or termination of service^^'"7::::: of the said sub-rule. i-s
with regard to the appl , ^ .
niosrly —le. -.be.applicant^nas ^
wete dhiy considered and re,e,oted in . ̂ -

4- to residence at tne t- ,
the OA. me applioan ^ ^^la to be.

-  ot the OA is ^".elevant.^^^- .such a person' as define otition does. not. lie
■a The review petition, of Rule 6 aforesaid. aealt" wifh in th.e

-  for a rehearing of the issues -sadr ^ ^
a in the OA. The review petitionorder passed m tne , ,

.7erit and is'accordingly dismissed. - , ,
( B.C'.SAKSENA ,)•

■— Chairman.OJA( -R.K.
'Mem

uvy^

'e''


